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central ADMINISTRATIUE TRIBUNAL

PRI'i'jCIPAL BENCH; NEJ DELHI

Q.A. No. 2539/94

Neu Delhi, this the 22nd of Oecamber, 1994.

H0N»BLE SHRl 3.P.5HARflA,nEnBERp)
HON'BLE SHRI S«K« 3INGH,fnEMBER(A)

Aja Ram s/o

s/o Shri Bhauan,
R/o 11/38, Mango 1 Purl,
Delhi- 83.

(By Shri Rajindar Pandita,Adyocate)
• i«»v- 'V

Versus

Union of India through

1, Chief Post Plaster General,
Delhi Circle,
Pleghdoot Bhauan,
New Delhi - 110 001 ,

2, Chief Post Master ,
G.P.Q* Gole Dak Khana,
Neu Delhi - 110 OQl .

3, ,State of U.P.
Through Secretary Revenue,
Vidhan Sabha, Lucknou,

4, Collector (Revenue),
Faizabad, U.P#

5, Tehsildar (Revanua),
Tehsil Jeiaipur,
District Faizabad,
Uttar Pradesh.

(By none)

3UDGEMENT(0RAL)

H0N»3LE SHRI 3.P.3HARMA. MEMBER(3)

Applicant

Respondents

The applic•nt has filsd this application against

the recovery certificate issued by Chief Post Master,

Neu Delhi by letter dated 13,9.1994. The applicant has

prayed in this application for quashing of this Csrtificf.
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2. The facts of the case are that soraetifna in April,
1991 the applicant uas put under suspension yhile >»orking
as Postal Assistant by the Chiaf Post Piaster, Ney Oelhi.
Ha has also bean served with a Memo of^Chargesheet containing
Article of Charge that he failed to ensure yhila uorking
at N«S.C, Discharge Counter on 22nd April, 1991, a 8U»
of Rs. 1,00,000/- out of Rs. 1,55,000/- uihich he obtained
as an advance from the Treasury at about 10«00 on

the same data. Oust feu minutes later of the receipt of
^lie advance he reported loss of Rs . 1,00,000/- f^ra tn#
counter. It appears that subsequently yhile the proceedings
of the enquiry had been in progass, the order of suspension
was re-callad by an order dated 6.6,1994.

fc..

3, ye ars afraid o^ that^the reiovary of a sum of
Rs, 1,00,000/- whether can be entertained as a service
matter for adjudication by the Tribunal or not, Housuer,

since US find that the application is totally pM^-maturs
for the raasoES that the applicant has not made any
reprasentation Y'̂ recowering the aforesaid amount of •
Rs, 1,00,000/- as arrears of land revenue, ye, therefore,
after considering the contention of the learned counsel

that the applicant did make any representation of the

nature on which this order of suspension was rs-callad

in Oune, 1994, still not convinced that an effective
reprasentation Was made by the applicant as no copy of
the same has been annexed nor any specific date has been

averred in the original application.
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3. In vley of the facts and circom stances, ue diwles
this application olth the above obe.cvation as not
maintainable at this stege and leaving the question of
jurisdiction open to be considered at the relevant point
ef ti«e if the applicant still harbours a grievance and
uants to assail the same according to lau.
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( 3.P. iHftRRA )
PiEPlBER (3)




